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Sr. No I Date 

.8 .95 

.L 	..... Applicant ( s ) 
- Versus 

...... Respondent ( s) 

Office note as to 
action (If any ) 
taken on order 

, 	
v• 

1-11~ rd 6hri 6 .P.Sahoo, learned 
,-rflr c 1 4'my- 1- he i, rt+ - 

- - ri-' * .'_. 	s .. • 

It is seen that the applicant 	d t1, 
had submitted a repsent ion 	 tjl 

to the Chief krsonnel Cficer, 	 4 

Garden Reach, Calcutta, with 	 U 
copies to leputy Chief ilersonnel I 

Officer and 	 ( 

It is directed that the said 

representation shall be disposed 

of by the Chief personnel 3fficer, 

Garden Reach, Calcutta within 30 d,s 

from the date of receipt of 'a copy 

of tIse orders. 

Thus the application is 

disposed of at the admission stage 

Fnd over a copy of the orders 
ii 

to the petitioners' curisel. 
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